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We proposc to establish 2, 500 schools.
The remaining schools will be opened
very shortly.

SHRI TRILOKI NATH
CHATURVEDI: What is the
coordination bctween the Ministry of
Welfare and the Ministry of Human
Resource Development? There has to be
a collective approach towards the
qucstion of child labour which has been
discusscd so many times in this House.

SHRI M. ARUNACHALAM: We
have a District Child Labour society
registered under the Societies Act. The
District Collector is the Chairman of this
Society. He is coordinating with all the
_departments at the district level. We have
conducted four meetings at the national
level from 1994 onwards.

SHRI TRILOKI NATH
CHATURVEDI: 1 am asking about
States.

SHRI M. ARUNACHALAM: We do
not have any system at the State level. It
is at the district level.

DR. MANMOHAN SINGH: Mr.
Chairman, Sir, I learn that a Committee
under Dr. Subramanian Swamy has done
a comprchensive report on the state of
child labour in our country. Will the
Government care to make that report
public or place it on the Table of the
House?

SHRI M. ARUNACHALAM: Sir, the
Department of Labour has not yet
received that report. So I am not in a
position to say anything in this regard.
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SHRI M. ARUNACHALAM: I do not
have a break-up of the figures of child
labour working in various industries. We
have classified seven industries as
hazardous industries. Regarding
processing industries, 18 industries have
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been classificd as hazardous industries. 1
do not have the figures of children
working in the leather industry.
it T wrEw: weAg W S, '@ 3
T e &2
SHRI M. ARUNACHALAM: I have
given the figures of the total number of
children working in hazardous industries.
*423. [The Questioners (Shrimati Malti
Skarma and Shri Raj Nath Singh)
were absent. For answer vide

*424. [The Questioner (Shri Bhupinder
Singh Mann) was absent. For
answer vide col....... infra.}

*425. [The Questioners (Shri Satish
Agaiwal and Shri Bangaru
Laxman) were absent. For
answer vide col....... infra.]

*426. [The Questioners (Shri Bangaru
Laxman) was absent. For answer
vide col....... infra.]

Proposal to Decanalise Export of Sugar
*427. SHRI RAM NATH KOVIND:
DR. RANBIR SINGH:
Will the Minister of FOOD be pleased
to state:

(a) whether Government propose to
decanalise export of sugar;

(b) if so, zhe " details thereof with
background;

(c) whether such moves of
Government have been opposed widely;

(d) whether Government propose to
drop such moves of decanalisation of
sugar exports in view of such opposition;

(e) if so, the details thereof; and

(f) if not, the reasons _therefor?
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tThe Question was actually asked on

the floor of the House by Dr. Ranbir
Singh.
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SHRI TRILOKI NATH
CHATURVEDI: This is unfair. It is for

the Chair to decide whether it is relevant
Or not.

T WER fdg: ¥ g W R ey Bl
A A AR oW vl W R R?

st 3@=2 wAR qAEE: QI HEey, and
afFE A TR uw fenis o R apdt S
O we § R @, IER ey e o
24 q Ta | A ER }1 and ¥" FEw
10 Rg 29 =4t % fafa W R ¥ AR TR
9 55 R 27 WAE & 3K wn wfyss & alx
Frafa 47 a9 @ @ 6 Rea-fea 29 § Om
g B gEF fol a9 e ¥ Afew g, &
sE g

oo WER fig: 98 @ ofed &, F wEwa
& 5 e o frm % fgw A 3 ok frer
% g 9 i ¢ fe gEe RE-FAGES F S
ot # e Wy ¥ s g fe @
aferdt F= @ @] Y arelt 32 A adnarss
G @ @7 SN SHE) & Y uerE = w82
& W 98 ®H [ G AQN?

st 3R YR AEA: FTER A T FEw
a3 fa 9ed R § e fE-ARrenedem )
78 W ¥ uF aw-ie WU 9 ¥ fe St e
T T Y #1958 W, IHH € YA
FMWN AR R B IR R
gz GV w1 @ g Faad s R 2w ¥ A
F fe-Pegvd § o i 99 R few
g w1 Wk IR rdgm &3 F wE I
I S W | W 56 e % e
3 fis v Frofa w01 @ e R sk s

g Y g B form 31 o@ Yae S 3®

1958 @ drft frEla A R, TEE WA &

a7



17 Oral Answers

SHRI K.R. JAYADEVAPPA: Sir, the
stock of sugar in some sugar factories is
more than the required capacity. For
cxample, in my Taluk in one sugar
factory with an installed crushing capacity
of 1,250 TCD and having a sugar storing
capacity of 15,0000 bags, the present
stock of sugar is 18,2000 bags, which
exceeds the limit. A huge stock of sugar
would force the company either to delay
the crushing process, in turn, putting the
farmers to a great hardship, or to go in
for an outside godown at a huge ient. 1
would like to know from the hon.
Minister whether the Government is
thinking of releasing free sale of sugar.
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DR. GOPALRAO VITHALRAO
PATIL: Sir, we are often changing
policies as far as sugar is concerned. This
change in the decanalisation policy may
adversely affect the cooperative sugar
factories. previously, the cooperative
sugar factorics had a federation and this
federation was given permission to export
sugar. Now if we are following the policy
of liberalisation as far as export of sugar
is concerned, there is a policy of total
control as rcgards sale of sugar by
factories, say, there is levy sugar; there is
sugar in the open market and they are
not allowed to sell any amount of sugar
as they like; there is a restriction for sale
of sugar in each and every month. A
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quota is allotted. Therefore, even the
Government will not know how much
sugar is going out of this country and this
may cause some real problem. Therefore,
Sir. 1 feel that the Minister should
consider a consistent policy evaluation as
far as sugar policy is concerned because it
is a complex pqlicy prices, are very much
different and they may adversely affect
the sugar cooperatives. Now, Sir, the
number is very great. In Maharashtra,
there are 106 sugar factories and they are
united. They pool together and then they
export the sugar. I would like to know
whether the Government has firmly taken
a decision for decanalising sugar.
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MR. CHAIRMAN: Question No. 428.

*428. [The Questioner (Shri Govidrao
Adik} was absent. For answer
vide Col....... infra)

MR. CHAIRMAN: Question No. 429,

Protection of Population Migrated to Ur-
ban Centres for Employment

*429. SHR1] ANANTA SETHI: Will
the Minister of LABOUR be pleased to
state:

(a) whether Government are aware
that the population of the couniry is
growing and a number of people are
leaving their traditional abode in search
of livelihood in the cities;

(b) whether Government are also
aware that these people have to depend
on the Whims and fancy of their daily
cmployers to get work for the day and
thc manpower in the cities has become a
seller’'s market as the availability of
labour to work ratio has been constantly
shooting up in the metropolitan cities;

(c) whether there is any law to take
care of the plight of these people;

(d) if so, the details thereof; and

(e) if not, the reaction of Gbvernment
in this regard?

THE MINISTER OF LABOUR
(SHRI M. ARUNACHALAM): (a) to
(c) A statement is laid on the Table of
the House. .

Statement

According to 1991 Census, population
of India has grown to 843.9 million ip
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1991 as against 683.3 million in 1981. The
Census figures also reveal that workers
from cconomically backward areas mi-
grate to cconomically advanced areas for
sceking employment, for hetter employ-
ment prospects and higher wages.

Although migrant workers are general-
ly vulnerable to exploitation and face
certain difficulties according to the report
of the National Commission on Rural
Labour (NCRL) (1987—%1), their incom-
cs are higher than what they might have
been without migration. Percentage in-
creasc in the number of workers in the
urban areas during 1981-91 was 38.16 as
against 26.80 in all areas.

The Government have enacted a
number of labour laws for protection of
workers like the Minimum Wages Act,
1948, the Contract Labour (Regulation &
Abolition) Act, 1970, the Inter-State
Migrant Workmen (Regulation of Em-
ployment and Conditions of Services)
Act, 1979. In addition, the Government
are implementing several poverty allevia-
tion and rural employment programmes
like the Integrated Rural Development
Programme (IRDP), Jawahar Rojgar Yo-
ina (JRY), Self Employment of Educated
Unemployed Youth (SEEUY), Self Em-
ployment. Programme for Urban Poor
(SEPUP), Nehru Rojgar Yojna (NRY)
and Prime Minister’s Rojgar Yojna
(PMRY) etc.

SHRI ANANTA SETHI: Sir, the hon.
Minister, in his reply, has stated that the
percentage increase in the number of
workers in the urban areas has gone up
from 26.8% 10 38.16% during the period
1981—1991. So, I would like tc know
whether the Government have any exact
record of migrants from rural areas to
urban areas who are living in the slum
areas. What is the average per capita
income of the rural migrants to the urban
areas and whether the Government have
made any survey about it? If so, 1 would
like to know the details of the survey.

SHRI M. ARUNACHALAM: Sir, ac-
cording to the 1981 Census, there were



